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Although the matter was listed today for Final Hearing, but as happened on past

so many occasions the Learned Counsel of the Petitioner is again seeking

adjournment on one pretext or other. This time adjournment request is on the

ground that being associated to be the Advocate General, hence unable to

attend the Proceedings before this Bench because matter to be represented

before the Honble High Court.

The Learned Counsel has been accommodated in the past, however, this is the

last chance to the Petitioner or his Counsel to represent this matter, otheMise

the Bench shall hear the Arguments of the Respondent and proceed with the

matter on the basis of the pleadings and evidences on record.

It has been informed that the Petitioner has made certain complaints against the

Respondents before the Police Authorities. The Petitioner is hereby strictly

directed that in respect of the issues which are subjudice before this Court

should not be made the basis of compliant before any other Authority and if

there is any complaint this Bench should be immediately informed. Any

compliant so far made should not be pressed, if the matter is connected with

the subjudice Petition.

From the side for the Petitioner, the Learned Counsel indicates that the Reply

which was to be filed on or before 04.08.2017 shall be permitted to be filed

today itself. He is directed to revert back by 5.OO pt'4 today and thereupon the

Bench shall decide whether the Reply can be flled or not.

The matter is listed for Final Hearing on 3Os ovember 2017. The Registry

is directed not to keep any other big matter for Final Hearing so that the hearing

of this matter can be concluded.
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Bhaskara lantula Mohan
Member (ludicial)
24.09.20L7

M.K. Shrawat
Member (Judicial)
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